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Bemefits to Striking Empl

4541. SHRI RAM PRAKASH TRI-
PATHI : Will the Minister of Railways
be pleased to state -

(a) whether the Railway Minister had
assured Railway employees to see th-
newspaper of 12th June, 1977 to sce what
benefit he was going to give them:

(b) whether the assurances were belied
as even the strikers  of May, 1974 could
not be brought at par with the loyal em-
ployees so far

(c) whether the Minister will eliminate
the discrimination of loyal and disloyal
in view of the fact that previous Govera-

ment had given concrete benefits to the
Ionlund anta Government have totally
gnomdd the strikers and their demands;
an

(d) the expected benefits to the strik-
ers ?

THF MINISTER OF STATE IN
OF RAILWAYS

MINISTRY
(smu SHEO NARAIN) : (a) Y

(b) to (d). The instructions for reinstate-
ment of dismissed removed/suspended
employees in the context of May 1974
strike have been implemented except in
the case of 13 employees who are under-
going trial on a charge of murder.

In the case of pcrlnancnt and _tempo-
rary 0 were or
removed from service and who have been
reinstated, they have been paid pay and
allowanres equivalent to the subsis-
tence allowance admissible under the
rules, for the intervening period between
the date of dismissal or removal and the
date of joining duty, the intervening period
being treated as  duty for purposes of
drawal of increment, retirement benefits,
cte. The employees have been restored
to the same seniority position which they
were assigned perior to their dismissal,
mmwal ctc. ln cases when, cnmcquem

an

beeoma due fur further pmmotmn his
claim for promotion is t» be considcred
against the ncxt  available vacancy. In
the cases of Railway emplovees who had
already heen taken to duty after imposing
some punishments such as =topmqe of
increment, reduction in ranks. “tc., their

pay has been refixed from 1-4-77 as i
pumchmcnt has not been nmpmcd and they
have all been restored to their original
grade or stage of pay from that date.

Casual labour and substitutes, on being
taken back, have been restored to their
original position in their seniority list
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held by them before the strike and con-

wﬁdﬂeﬂ for pheﬁmw‘: in the nleclmhn for
on in service on baais

of that seni ‘Their

has been done on the same rate of “pay

which they were drawing prior to their

termination.

TInstructions have also been issued that
entrics in the service records regarding
strike should be deemed to be non-exutent

that the entries in the
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Effect of of Mathura

oa Taj
4543. SHRI R. K. MHALGI : Will
thesﬁlmmer Petroleunm, Chemicals
and Fertilizers be pleased to state :  ~

(a} whether it is a fact that Archaeolo-
gicalSurvey of India (AST) has demanded

reports should be cancelled so that they
cannot opcralc against any onc  at the
time of considering them for promotion,
etc.

Instructions have been issued on 1-3-78
that the period of absence should be treated
asleave due or as leave without pay where
mo full pay or half pay leave is due; in

all cases, the period will count for incre-
ment.

On the whole, several forms of victi-
misation have been vacated to the extent
feasible and no discrimination is  now
made between those who took part in
the strike of May 1974 and others who
did not take part.

Marriage age of Boys and Girls

4542. SHRI KANWAR LAL
GUPTA : Will the Minister of Law,
and Company Affairs be pleas-
ed to state :

(a) the specific steps Gov-rnment have
taken to advance the age of marriage of
boys and girls ;

{b) how many persons have been
challanned for ing carli‘'r in cach
State during the last five years; and

(c) the specific steps taken by Govern-

ment to take action against the dcfaulters
who violate the Act ?

THE MINISTER OF STATE N
THE MINISTRY OF LAW, JUS CE
AND COMPANY
(SHRI  NAR  SINGH YADAV)

Restrain

twenty-one in the case of That

Act will come into force an such date as

the Central Government may, by notifica-
t.

the Sta

(b) and (c) Id'ornannn willbe collect-
Governments ead
uﬁm territory Admmmn-
will be 1aid on the Table of the House.

re-cxamination ofth problem of effect of
of R on Taj
Mzhal and informed the Government of
India that the whole imu- needs to be
gone into afresh by eminent and compe-
tent scientists from within the country ?

(b) ifso, when ; and

(c) what action have Government taken
or propose to take in the matter 2

THE MINISTER OF STATE lN
THE MINISTRY l-' PETROLE!
CHEMI 'l'll.I-

ZERS (SHRI ANESHWAR MISHRA):
(a) and (b). Yes, Sir. In a note sent
to the Member-Secretary of the E‘w‘t

of Mathura Refinery on  12-8-1977,

Arc)wol cal Survey of ludu (ASI)
nation of the problem

ol‘ effect ‘Eolhmon of Mathura Refinery

on Taj M

(c) The noteof the Ardueolog:cal
Survcyd‘lndu(ASI was discused by the
Expert Cemmittee which included the re-
praanauvaoﬁhcASl The Committee
as submitted an unanimous report which
is under Govt.'s comsideration.

Effect of increased excise duty on
Railway Budget

4544 SHRI RK. MHALGI :
DR. BAPU KALDATE :

Will the Minister of Railways be
pleased to state :

(a) whether the increase in the
announced in the vnll ave
duty in the Bodgrt o

b) if s0, to what extent the sarplus
{ e‘mmy\w&emdﬂy?

THE MINISTER OF STATR IN
THE MINISTRY OF RAILWA'
(SHRI SHEO NARAIN) : (a) Ya.

’ (b) Rs. 19°58 crores approximately.





